NATIONAL COMPANY LAW APPELLATE TRIBUNAL, PRINCIPAL BENCH,
NEW DELHI
I.A. No. 346 & 347 of 2022
IN
Company Appeal (AT) (Ins.) No. 243 of 2021

IN THE MATTER OF:

Bharatiya Kamgar Sena Workmen Union of BDIL ....Appellant
Vs.
Vijay Kumar Iyer, (Liquidator) & Anr. ....Respondents
Present:
For Appellant:- Mr. Ashok Kumar Jain, Advocate.
For Respondent:- Mr. Naman Kamdar, Advocate.

ORDER

(Virtual Mode)
19.07.2022: In terms of the order dated 20.05.2022, the Office has given
note dated 18.07.2022 which reveals that [.A. 346 of 2022 wherein necessary

corrections has been made by the Ld. Counsel for the Applicant.

2. The Ld. Counsel for the Appellant submits that the instant Company
Appeal (AT) (Ins.) No. 243 of 2021 was disposed of vide common Judgment and
order dated 08.12.2021 thereafter the matter was carried to Hon’ble Supreme
Court and the Hon’ble Supreme Court dismissed the Civil Appeal No. 1723 of

2022 dated 11.03.2022 and confirmed the Judgment passed by this Bench.

3. The Ld. Counsel for the Applicants filed I.A. No. 346 of 2022 in Company

Appeal (AT) (Ins.) No. 243 of 2021 with a following prayer:

“a) Allow the present application and approve the proposal

given by the applicant and permit the Applicant to acquire and



-

to run the ‘Corporate Debtor’ as a ‘going concern’ as per the

proposed Terms of Acquisition submitted by the applicant;

b) Direct the Liquidator to accept the EMD of the Applicant
given by way of Foreign Bank’s Bank Guarantee and approve
the scheme submitted with the liquidator vide e-mail dated
18.12.2021 (Annexure A-2) and permit the applicant to acquire
and to run the ‘Corporate Debtor’ as a ‘Going Concern’ as per

the proposed Terms of Acquisition.”

4. We have heard the Learned Counsel for the parties and have perused the
record. In view of the facts and circumstances of the present case, we are not

inclined to entertain the Application i.e I.A. No. 346 of 2022 and the same is

dismissed.
[Justice Anant Bijay Singh]
Member (Judicial)
[Ms. Shreesha Merla]
Member (Technical)
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LA. No. 346 & 347 of 2022
IN
Company Appeal (AT) (Ins.) No. 243 of 2021




